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__IN THE CENTRAL‘ADMINIéTRATIVE IPIBUNAL,,JAIPUR BEﬁCH, JAIPﬁR
- - | " Date of order: 22.5.2001
OB No.257/1999 ‘ o |
l. o jarnail,‘sinéh s/o Harnam Singh r/o i2/983,; Malviya
Nagar, Jaﬁpur. '
2. _ Ashdk.'Kumar Karsyal e/o &hri _Seva Sinch r/o 10/445
| Malviya Negar, Jaipur. | | |
Both- the applicants are working = as Floor Manager,
Doqrdarshan Kendra, Jhalana, Jaipuf | ' !

O

.. Bpplicants

Versus
" 1. Uhioh of India ‘through the Secretary} ‘Ministry of
 Information and Bfoadcasting,‘Governmént of India, New
Delhi.
2. Director -Géneral, ‘Prasar Bharti (Broadéasting
Cofporation of‘India) Doordarshan Bhawen, Mandi House,
New Delhi.
'37: ' , Director, Doordaréhan Kendra, Prasar Bharti
(Broadcasting Corpofation of Indja)~Jhélaha, Jaipur
S : o ..ARespbhdents | |

Mr. Amitabh Bﬁ§tnagaf, counsel for the abplicants

Mr. T.P.Sharms, counsel £t the respondentév .

CORAM:-‘ |
Hon‘b;e Mr. S.K.Agarwal, Judi&ial Member
Hon'ble Mf. A.P.Nagrath, Adﬁdnistrative Member

R  ORDER

PER HON'BLE MR. S.K.AGARWAL, JUDICIAL MEMBER

( In this Originel Application filed under Secticn 19 of
the Administrative Tribunals 'Act, . the oapplicants pray for the

e
/following reliefs:-
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i) f | | to quash and '/, set-agide the. ‘impugned- ordet: dated

21.5.1999 (Ann.Al).

ii) to dlrect the respondents to pay the app11cants reqular
salary of the post- of Floor Manager from the date ‘when
the work of the said po.st. was as_su;ned to _the applicants

v:.taith inter_e_st.

iii_)‘.j; L ton dire_ct the res'pondents to ﬂgive pzforhotion to the .
| i a_pplicants to the post of Floot Managerj.

- 2. g The fespondents have »f.j,led feply te this application and

stated that applicants were tnerely attending the ‘routine duties of _

Floor Manager in-.addition.toj their basic duties of Floor Assistant.

\

Therefore,  applicents are not entitled teo the salary on-the-post of

‘ Floor Manager. For promotlon, it is stated in the reply that case of

ava11ab1] ity of vacancies.

¢
B

the ‘appllcants will be cons:dered accordlng to thelr senlorlty end

. | It ~ appears that appllcants "have_ not ' filed .any
representat ion for redte sal of the:r quevance to the .competent

o

autl’%ority_ before filing this OA.
| ~ h |
4. : , ~'Ihe‘-1earne'd- coﬁnselr for the applicant subtnits that this
OA may be dlsposed of at th1s stage by q:v:ng su1table d1rect10ns to
the respondents to dec:de/d: spose of the representat:on, if f:led by.

l

the appl icants; by a reasoned and speakmg order. -

5. P In view of the ‘sub'missions- made 'before\ us, we ¢ifect the
respondents tp éeeide/dispose ef the tepresent.at'ions,:if fi tled by the
app‘:lie‘ants within the pericd of one months from thedate‘.éf passing of
t‘hi‘;s ‘orde'r_. The r:epresent'atjons chall be 'decided/disposed of by &

reasoned, and speaking ~order considering - the grievance of the

applicents reascnably and sympathetically within three months from the
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date of receipt of representations. The a,pplica;nts_st_ia__ll' be at ‘Iliberl:‘y_
to :approach th'e. proper forum,.. 1f so0 advised, in case 'theyl feel

aggrieved by the-decision of such representations.

_' 6. With the,,above‘dir'ecti’ons, this OA is disposed of jwitﬁ :

\
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(S.K.AGARWAL) -

no order as to costs. ' _
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(A.P.NAGRATH):

Adm. Member Judl. Me‘mbér -
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